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THE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHMB AD BENCH ALLAHARs AU
vk
Uriginal Application No,1699 of 1393,
Kripa Shanker coe see Applicant
Vs.
Union of Inoia ana others PR Respondents
—303.303~

HON'BLE MR MAHARAJDIN, MEME R(J)
HON'BLE MISs USHA SEN ,l;ILi'ItJI:H{ﬂz

( by Hon'ble Mr Msharajdin, Member-J )

The applicant was posted as Postman at Mainpuri,
He has been compulsorily retirad from the service vide order
datad 28-11-1992. The applicant preferred an sppeal against
the order of compulsory retirement on 30-12-1992, It is
stated that the sppeal is still pending for decision, The
learneu counsel tor the applicant has urged that the direction
may be issued to respondent Np.2 to decide the appeal within

a stipulated period,

We partly allow the spplication of the applicant
and direct the respondent Ng.2 to uecide the sppeal preferred
by the applicant on 30-12-1992 within a period of two months

from the date of comaunication or this oraer,

The spplication is accordingly disposed of at
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LLL'LL | MEMBER(J)

MEMBER( A)

adinissions tage,

DATED: Allashabad,December 09,1393,
( VKS PS)
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THE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHB AD BENCH ALLAHR AU

~
griginal Application No.1699 of 1993.

Kripﬂ Shanker eve sesw Applic ant
Vs.

Union of Inoia ano others A Respondents

=303.303~

e -y HON'BLE MR MAHARADDIN, MEME R(J)
HON'BLE MISS USHA SEN ,rtmutR(A)

( by Hon'ble Mr Mgherajdin, Member-3 ) ,

The applicant was posted as Fostman at Mainpuri,
He has been compulsorily retirsd from the service vide order
- dated 28-11-1992. The applicent preferred an sppeal agalnst
the ordsr of compulsory retirement on 30-12-1932, It 1is
stated that the sppeal is still pending for decision. The
learneu caunsel for the spplicant hes urged that the direction
may be issued to respondent No.2 to decide the appeal within

a stipulated period,

We partly allow the spplication of the spplicant
and direct the respondent No.2 to uecide the sppeal preferred
by the spplicant on 30-12-1992 within e period of two months

from the date of communication or this oraer,

The aspplication is accordingly disposed of at

admissions tage,
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DATED: All shabed,December 09,1393,
( VKS PS)
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